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. W HON’BLE COURT OF
‘ " TIS HAZARI, DELHI
o COMPANY CASE NO. OF 2012
’ IN THE MATTER OF 5 q\%
REGISTRAR OF COMPANIES o\ Y,
. NCT OF DELHI & HARYANA -

4™ FLOOR, IFCI TOWER, 61 NEHRU PLACE, NEW}

u

‘A7 o . COMPLAINANT

A

1.  M/S REAL BOND MARKETING LIMITED
JE-20A, THIRD FLOOR, KHIRKI EXTENTION, NEW DELHI

2. SH.OM PRAKASH GUPTA
MAHUWA, EAST CHAMPARAN. A/P BISCOMAN COLONY, PS ALAMGANG,
PATNA, BIHAR-845302

3. SH. DILIP KUMAR ~
107, BAIRIYAKHURD, TOWN/VILL BAIRIYAKHURD, ANCHAL-BAGAHA-2, DISTT

PASCHIM CHAMPARAN, BIHAR-845105

4, SH. RAKESH GUPTA ~
H. NO. $-21, G FLOOR, FLAT NO-2, KHIRKI EXT, NR. SAl BABA MANDIR,

MALVIYA NAGAR, NEW DELHI-110017

5 TUNTUN YADAV
139, MAHADEVA, TOWNMILL MAHADEVA, ANCHAL BAGAHA-2, WEST

CHAMPARAN, BIHAR-845105  /

.......... ACCUSED

COMPLAINT UNDER SECTION 162 FOR CONTRAVENTION OF SECTION 159
OF THE COMPANIES ACT, 1956.
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CC No.09/03
ROC Vs M/s Real Bond Marketing Ltd

06.06.2014

Present: Ms Kusum Gupta, Company Prosecutor for Complainant.

Accused no.1 is already proceeded under Section 305 Cr.PC.

None for accused no.2 10 3.

| have perused the report of service in respect of accused no.2 to 5.
Accused no.2 Om Prakash Gupta, accussed no.3 Dilip Kumar, accused no.4
Rakesh Gupta and accused no.5 Tuntun Gupta have been. sérved by way of
publication in daily newspaper Rashitriya Sahara. Copy of newspapers
“Rashtriya Sahara” dated 23.03.2014 and 31.03.2014 filed gqua service of
accused no.2 to 5. | have perused the same. None is appearing on beha!f of
Accused no.2 to 5 despite publication even after lapse of one months timé from
the date of such publication. Hence, accused no.2 to 5 are declared proclaimed
offenders (PO).

File be consigned to record room and be summoned again as and

when any of the accused appears/is brought before the court or is apprehended.

N 4
(D.K. SHARMA)
ACMM(SPILACTS), CENTRAL

DELHI/06.06.2014

N e
g e

Whm Wi

mni%




	Page 1
	Page 2

